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Shri. Nathun Singh. 

Shri. M. L. Paswan...... Registrar Incharge. 

The learned Counsel for the applicant is absent. 

Defects noted under item no. 11 & 21 of the Scrutiny Report 

must be removed by 13.12.95 Without fall. 

(M. L. Pasan) 
Registrar I/c PKL 

Shri. ' N. K. LL.,,...Registrar. 	
: 

Nobody appears on behalf of the. applicant. The defects 

zod in the Scrutiny. Report hanotetmp1-iT 

- applicant must remove.the efects by 03.1, 96 

(N. K. Lal) 
Registrar 

Sh-ri. .N. K.Lal..,., 	estrar, 
... 	- 

Nobody appear!.ofl.ha1f of theápp1ict The defects 

noted in the Scrutiny Ré-prt have not- yet been comp11e. The 
applicant must remove the defects 	 J.2?4 

C N. K. LaZ ) 
RegLstr 

A 
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6/12.2.96 Shri. M. L. Paswan....... Registrar incharge. 
.... 

Nobody appears on behalf of the applicant. 

Defects noted in the Z=z Scrutly Repot have ot been 

removed as yet. The.defects,mugt be 	ved by the applican 

till 29.2.96. 
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M. L. Paswan) 
Registrar I/C 

	

Shri. M•  L, Paswan,' Restrar Incharge. 	
/ 

	

Counsel for the applicant is absent. Defe 	-not 

been removed as yet. Let 21.3.96 be fixed for, moval àf 

defectsas a last chance. 

(M L. Päswan) 
Registrar i/C 

Shri. M. L. Paswan, Registrar incharge. 

Counsel fr the applicant is absent. Defects have 

not been removed as yet. Last chance was given ft 

removal of defects. In the circumstances, &et 	e 

be put up before. the Honble Bench  for further di 

fixing8.4.96. 

- 	 - 	(. M. L. a swan) 
Registar i/C 

-.• 	.t 	' 
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UA-ig7/95 

9.1 10.4.96. 	There has been no appearance on behdlf of the 

applicant as per several opportunities given to him by the 

registry. in view of this, let this cse. be  dismissed for 

nbn-prosecution, 

erma) 

Member () 




